FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF KHADYOTA KISHAN

FOUNDATION

SI. No. | PARTICULARS

DETAILS

1. | Name of corporate debtor

KHADYOTA KISHAN FOUNDATION

2. | Date of incorporation of corporate debtor

28" Feb 2018

2

incorporated /
registered

Authority under which corporate debtor is

Registrar of Companies, Coimbatore,

Identification No. of corporate debtor

4. | Corporate Identity No. / Limited Liability

U01110TZ2018NPL030079

office (if any) of corporate debtor

Address of the registered office and principal

242/1 3rd Sundaram Street, Nalvar
Layout, Near Lala Mahal, Rathinapuri,
Coimbatore

Process

6. | Date of closure of Insolvency Resolution

27" July 2023

debtor

7. | Liquidation commencement date of corporate

27" July 2023 (Order received on 31
July 2023).

8. | Name and registration number of the

insolvency professional acting as liquidator

AYYAMPALAYAM VENKATESAN
ARUN

Reg No: IBBI/IPA-001/IP-P01079/2017-
18/11792.

registered with the Board

0, Address and e-mail of the liquidator, as

Rams court, 10/2, Balaji Nagar I cross,
Advaitha Ashram road, Salem 636004.
E Mail Id: avarun77@gmail.com

10. | Address and e-mail to be used for
correspondence with the liquidator

Akshayam, 4% floor, Old No 4/1, New
No 153-B, Sugavaneswara Street, Salem
636004.

Email Id: irpkhadyota@gmail.com

11. | Last date for submission of claims

26™ August 2023

Notice is hereby given that the National Company Law Tribunal Special Bench I Chennai has
ordered the commencement of liquidation of the KHADYOTA KISHAN FOUNDATION on 27t

July 2023 under section 33 of the Code.

The stakeholders of KHADYOTA KISHAN FOUNDATION are hereby called upon to submit their
claims with proof on or before 26™ August 2023, to the liquidator at the address mentioned

against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

For KHADYOTA KISHAN fmnww
pv

Name and signature of liquidator

Date and place:

: CAAYYAMPALAYAM VENKATESAN ARUN
: 02" August 2023. Salem
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Wheels India net profit up
24.8% at Rs. 13.3 cr

Chennai, Aug 2:
Wheels India Ltd has
registered a 24.8% rise
in its net profit for QI
ended 30th June 2023
at Rs. 13.3 crores as
compared to Rs. 10.7
crores registered in the
corresponding quarter of
the previous year.
Revenues for Q1 ended
30th June 2023 went up
7% to Rs. 1,124 crores
as compared to Rs. 1,053
crores registered in the
same period the previous

year.

Export business growth

Commenting on the
Q1 performance, Srivats
Ram, MD, Wheels India
Ltd., said, “In Q1, amidst
a muted domestic market,
exports were strong at
25% of our sales. There
was a strong demand for
buses in the latter part of
Q1”7 NCLT has approved
merger of SHL with WIL

In the last week of
July, the NCLT approved
the merger of Sundaram

Hydraulics with Wheels
India.

On the prospects of
the hydraulic cylinder
business, Srivats said,
“We believe that there is
a strong prospect to grow
the hydraulic cylinder
business with our existing
customers”  On the
outlook for the company,
Srivats said, “We believe
that the domestic wheel
business should pick up
post monsoon, in the
second half”

AN

Srivats Ram,
MD, Wheels India

Arenq unveils wall-mounted solar
inverter with inbuilt lithium battery

Chennai, Aug 2:

Arenq, a pioneering
name in solar battery
manufacturing, has
introduced a cutting-edge
wall-mounted inverter
with an integrated
lithium battery, marking
a significant advancement
in power solutions. The
inbuilt lithium battery is
capable of being charged
with both solar and grid
electricity, offering users
unparalleled flexibility
and reliability.

The highlight of this
innovative inverter is its
100% maintenance-free
design, ensuring hassle-
free operation for users.
Additionally, the inverter
features a user-friendly
digital display monitor
that provides real-time
information on battery
backup and capacity.
This data can also be
conveniently monitored
through a user-friendly

Android app.

Arenq’s dedication to
technological excellence
is showcased by the
release of two power
models, namely 850VA
and 1200VA. The 850VA
model weighs 28kg, while
the 1200VA model weighs
35kg, catering to various
power requirements with
efficiency and ease.

Aiming to expand its
reach and provide top-
notch services, Arenq
is actively seeking
distributors in Kerala and
Tamil Nadu.

This strategic move
is set to accelerate the
adoption of their ground-
breaking solar inverters
throughout the region.

Notably, Arenq has
partnered with Kerala
Automobiles Limited, a
prominent public sector
vehicle manufacturing
company of the
Government of Kerala, in

ARENQ

the thriving field of electric
auto manufacturing. With
this remarkable unveiling,
Arenq continues to drive
innovation and enhance

ARENQ

the way we harness
and utilize solar energy,
positioning themselves
as a key player in the
renewable energy sector.

Howden appoints
Amit Agarwal as CEO

Chennai, Aug 2:
Howden, the global
insurance group,
today announces the
appointment of Amit
Agarwal as CEO,
Howden India, effective
1st August. Agarwal
takes over the reins
from Praveen Vashishta,
the former CEO, who
will now step up to the

position of Chairman.
Agarwal’s appointment
underlines Howden

India’s ambitious growth
plans and aspiration to
be a leading broker
in one of the world’s
fastest growing insurance
markets by 2026.
Under Agarwal’s
leadership, Howden India
will continue its drive
for innovation and the
expansion of its product
offering, and will

continue to embed local
expertise in India for
the benefit of its clients.
It will execute on this
strategy by attracting top
industry talent through
an empowered and
employee-owned culture
that allows its people to
build a business for the
long-term.

Paytm Insider announces
entertainment extravaganza

Chennai, Aug 2;

To give the southern
city a dose of excitement
unlike any other, Paytm
Insider, India’s leading
entertainment platform,
has curated a list of four
spectacular live events
spanning the months of
August and September.
From power-packed
live music concerts and
performances to fun-
filled carnivals - these
events are all set to take
over Chennai and offer
its people immersive,

unforgettable experiences.

The buzz in the town
is that renowned Tamil
music director, composer,
songwriter and singer
Yuvan Shankar Raja
(aka Ul) is performing
live in Chennai on S5th
August from 7 PM
onwards at the YMCA
Ground brought together
by Noise and Grains.
While it has been a
long wait for the city,
the electrifying ‘High On
UL’ concert is all geared
to offer attendees the

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KHADYOTA KISHAN FOUNDATION

debtor

Sl. No. PARTICULARS DETAILS
1. | Name of corporate debtor KHADYOTA KISHAN FOUNDATION
2. | Date of incorporation of corporate | 28th Feb 2018

3. | Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Coimbatore,

4. | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U01110TZ2018NPL0O30079

5. | Address of the registered office and
principal office (if any) of corporate
debtor

242/1 3rd Sundaram Street, Nalvar Layout, Near Lala
Mahal, Rathinapuri, Coimbatore

6. | Date of closure of Insolvency
Resolution Process

27th July 2023

7. | Liquidation commencement date
of corporate debtor

27th July 2023 (Order received on 31st July 2023).

8. | Name and registration number of
the insolvency professional acting
as liquidator

AYYAMPALAYAM VENKATESAN ARUN
Reg No: IBBI/IPA-001/IP-P01079/2017- 18/11792.

9. | Address and e-mail of the liquidator,
as registered with the Board

Rams court, 10/2, Balaji Nagar | cross, Advaitha Ashram
road, Salem 636004.
E Mail Id: avarun77@gmail.com

10. | Address and e-mail to be used for
correspondence with the liquidator

Akshayam, 4th floor, Old No 4/1, New No 153-B,
Sugavaneswara Street, Salem 636004.
Email Id: irpkhadyota@gmail.com

11. | Last date for submission of claims

26th August 2023

27th July 2023 under section 33 of the Code.

mentioned againstitem No.10.

means.

Name and signature of liquidator
Date and place:

Notice is hereby given that the National Company Law Tribunal Special Bench | Chennai has
ordered the commencement of liquidation of the KHADYOTA KISHAN FOUNDATION on

The stakeholders of KHADYOTA KISHAN FOUNDATION are hereby called upon to submit
their claims with proof on or before 26th August 2023, to the liquidator at the address

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by electronic

Submission of false or misleading proof of claims shall attract penalties.

: CAAYYAMPALAYAM VENKATESAN ARUN
:02ndAugust 2023. Salem

best of the Ul experience
showcasing the dynamic
talent of the maestro.

The second edition of the
Tamil Nadu International
Kite Festival (TNIKF)
(by Global Media Box
in collaboration with the
Department of Tourism,
Tamil Nadu) is all set
to kick off this August
for an exciting four days
of festivities from 12th
August to 15th August
celebrating the joy of kite
flying at the picturesque
TTDC Ocean View,
Mahabalipuram.

Dr [Ilaiyaraaja is
considered among the
world’s best composers
and has composed 7000+
songs, recorded film
scores for 1,400+ movies
and performed at least
20,000 concerts - which
is no mean feat.

The maestro who is
behind hit tracks like
Kaathumalli, Thendral
Vandhu Theendumbothu,
Ennai Thottu, and many
more, is coming back
on stage at Puducherry’s
Helipad Ground on
9th September, 6 PM
onwards, to entertain
and leave his audience
spellbound.

To experience his
unique sound, book your
tickets on Paytm Insider
now!

The composer-actor-
director, Vijay Antony,
is gearing up to debut
in the world of concerts
with Noise and Grains.
Slated to take place at
the YMCA Ground on

9th September from 6
PM onwards, this show
is the most anticipated
event of the decade.

Sundaram Home Finance
net up 21%, disbursements 39 %

Chennai Aug 2:
Sundaram Home
Finance has registered
a 21% increase in its
Net Profit for Q1 ended
30th June 2023 at Rs.
57.42crores as compared
to Rs. 47.26crores in
the corresponding period
of the previous year.
Disbursements for QI
ended 30th June 2023
increased 39% to Rs.
1103.51crores as compared
to Rs. 795.69crores
registered in the same
period of the previous
year.The company opened

8 new branches during the
first quarter of the year
in Tier 2 and 3 towns
including in Edappadi,
Ilayampalli and Tuticorin
in Tamil Nadu.
Commenting on
the performance,
Lakshminarayanan
Duraiswamy, MD,
Sundaram Home Finance
said, “The growth in
disbursements has been
driven by our focus on
expanding into remote
towns in South India”
On the current
scenario and outlook

for the business,
Lakshminarayanan said,
“Tier 2 and 3 towns are
growing at a fast clip
and we see this trend
continuing in the near
term. Over the last 12
months, we have opened
up branches in a number
of new locations. Our
growth strategy will be to
continue to pivot around
self-employed customer
segment and smaller
towns”.Sundaram Home
Finance, a wholly owned
subsidiary of Sundaram
Finance Ltd, is a leading

1 HOME
SUNDARAM HOMI

S
k\

Lakshminarayanan,
MD, SHF

player in the housing
finance sector offering
home loans, plot loans,
home improvement &
extension loans, loans
against property and small
business loans to traders
and small shops.

1Q0O0 registers 82% growth in Tamil Nadu

Chennai, Aug 2:
iQOO0, the high-
performance smartphone
brand, has become the
fastest growing smartphone
brand in the above INR
10K segment in Tamil
Nadu. Tamil Nadu is
among the top 5 states
contributing to 1QOO
revenues in India. The
state registered 82% YOY
growth for the 12-month
period ended June
2023. iQO0O’s top spot
in a highly competitive
segment underscores
the brand’s consistent
commitment to innovation
and to delivering industry-
leading, power-packed
devices across price

wn

Nipun Marya, CEO

points. It also underlines
the increasing popularity
of, and trust in, 1QOO’s
innovative technology and
customer-centric approach.
This translates into highly
anticipated products by

both existing and newer
customers across different
segments.

The brand recently
unveiled the iQOO Neo
7 Pro - a smartphone
that has broken records
from the 1st day of
sale, with its Fearless
Flame edition going out
of stock within just a
few hours of its release.
iQOO Z series has also
witnessed an astounding
2X growth in Tamil Nadu.
The Z series has been
widely recognized for its
sleek design, powerful
performance, and feature-
rich capabilities, making it
a preferred choice among
smartphone enthusiasts in

the region. iQOO will
further strengthen its Z
series portfolio with the
much-awaited 1QOO Z7
Pro soon.

NipunMarya, CEO,
iQO0O India, said,
“We are thrilled at the
overwhelming response
we have received for the
newly launched iQOO
Neo 7 Pro. The market
response to our latest
offering corroborates our
working in the right
direction and helps us stay
committed to continuously
delivering products that
exceed our customers’
expectations, subsequently
helping us drive growth
in the future”

vivo launches new brand campaign

Chennai, Aug 2:
vivo, the trusted global
smartphone brand, released
a new brand film that
builds on the idea behind
vivo’s Brand Purpose
‘Live the Joy’. The
campaign establishesthe
commitment of the brand
to its purpose.

The two-and-a-half-
minute videotalks about
how vivo helps us connect
with the ones we love
and enables expression
of this love through its
simplified technology.
Thus facilitating the
apparently elusive value
that we all need in our
lives - ‘Joy’.With an aim
to connect with consumers
across India, the film
will be promoted across
all digital platforms like
YouTube, Facebook, and
Twitter.

Geetaj Channana, Head,
Corporate Strategy, Vivo
India, said, “As a brand
whose every action starts
from ‘Why’, the ‘Why’
for vivo is our purpose.
Our purpose is to ‘Bring
joy to all Indians through

superior technology and
simplified experiences’.
Being creators of
ubiquitous technology,
we believe that it is our
responsibility to help
nudge people towards
finding this joy and
through this campaign,
we hope to inspire people
to invest more time with
their families and cherish
those precious moments

in life”

Swati Bhattacharya,
Creative Chairperson,
FCB India said, “ As
a society we have
started believing that
happiness can be bought
with money, achieved by
hustling, but is that really
so? ‘Where joy lives’ is a
gentle nudge to those of
us who are consumed by
our ambition, to take a

pause, and try looking for
joy closer home because
more often than not,
that’s where we’ll end up
finding it”

Through this film,
vivo aims to help people
understand that they need
not look too far to look
for happiness while they
can find it with those
whom they love.

will not be taken on record.

E-mail: iepf@cameoindia.com

Place: Chennai
Date: 02.08.2023

The People's Channel

RAJ TELEVISION NETWORK LIMITED

Regd Office: No. 32, Poes Road,
Second Street, Teynampet, Chennai- 600018
CIN: L92490TN1994PLC027709
E-mail: comp_secr@rajtvnet.in, Website: www.rajtvnet.in

NOTICE TO SHAREHOLDERS

TRANSFER OF EQUITY SHARES OF THE COMPANY
RELATING TO THE UNCLAIMED DIVIDENDS TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

NOTICE is hereby given to those shareholders who have not
claimed/ encashed their dividend since the declaration of the final
dividend made for the year 2015-16 and the same has remained
unclaimed for a period of seven (7) consecutive years.

Pursuant to the provisions of Section 124(6) of the Companies
Act, 2013, as amended from time to time read with Investor
Education and Protection Fund Authority (Accounting, Audit,
Transfer and Refund) Rules, 2016, the Equity Shares in respect
of which dividends have remained unclaimed by the shareholders
for the past seven consecutive years, are mandated to be
transferred by the Company to the Demat account of Investor
Education and Protection Fund Authority established by the
Central Government. Accordingly, the shares of all shareholders
who have not claimed their dividend since the dividend declaration
made in the year 2015-16 are liable to be transferred to IEPF.

In this regard, individual notices have already been sent to all
the concerned shareholders at their registered address available
with the Company and the details of such shareholders have also
been displayed on the website of the Company www.rajtvnet.in

All concerned shareholders are hereby requested again to
claim their shares and unclaimed dividend amount(s) on or
before the last day of October, 2023 i.e. 315t October, 2023 by
making an application to the Company in writing. Any claim made
after the above-mentioned date shall not be considered valid and

Please also note that no claim shall lie against the Company
or its Registrar and Share Transfer Agent in respect of individual
amount, shares or other benefits accruing thereon, so transferred
to IEPF. The shareholders can however, claim their unclaimed
dividend & shares already transferred to IEPF by following the
procedure stipulated in the IEPF Authority (Accounting, Audit,
Transfer and Refund) Rules, 2016.

For further information/ clarification on the subject matter,
you may contact the undersigned by sending an e-mail at
comp_secr@rajtvnet.in or reach our Registrar and Share Transfer
Agent whose address and contact details are given below:

M/s Cameo Corporate Services Limited, Unit: Raj Television
Network Limited, Subramanian Building,
Club House Road, Chennai- 600002, Phone:044 28460390,

For Raj Television Network Limited

5th  Floor, No.1

Namratha K
Company Secretary

Exchange.

as 'RTA)

Meeting.

below necessary details:

for casting vote.

e-voting.

VIll. The

Place: Chennai
Date: 01-08- 2023

PACE AUTOMATION LIMITED

L29141TN1989PLC018133

No.2, lll Street, Parameswari Nagar Adyar Chennai -600020
Email: sripathi@paceautomation.com
Website: www.paceautomation.com

NOTICE OF THE 33 AGM - E-VOTING AT THE AGM & BOOK CLOSURE

Notice is hereby given that the 33 Annual General Meeting (AGM) of the Company will be held on
Wednesday, 23 August, 2023 at 11.30 A.M. (IST), through video conference/ other audio visual means
in compliance with General Circular numbers 20/2020, 14/2020, 17/2020 and all other applicable laws
and circulars Issued by the Ministry of Corporate Affairs (‘(MCA"), Government of India and Securities and
Exchange Board of India('SEBI’) to transact the businesses that is mentioned in the Notice ofthe Meeting.

In compliance with the above circulars and owing to the difficulties involved in dispatching the
physical copies, kindly notethat electronic copies of the Notice of the AGM and Annual Report
for FY2022-2023 will be sent to all the Members whose email addresses are registered with the
Company/ Depository Participant(s) within the prescribed timeline. The notice of the 33% AGM and
Annual Report for FY 2022-2023 will also be made available on the Company's website, at
www.paceautomation.com, Stock Exchange websites and on the depositories’ website. These documents
can also be downloaded from www.paceautomation.comas well as on the website of Metropolitan Stock

Members holding shares in dematerialized mode are requested to register their email addresses and
mobile numbers with their relevant depositories through their depositary participants. Members holding
shares in physical mode are requested to furnish their email addresses and mobile numbers with the
Company's Registrar and Share Transfer Agent M/s. Cameo Corporate Services Limited (herein referred

Company shall provide remote & E-Voting facility to all its Members tocast theirvotes on all resolutions
set out in the Notice ofthe AGM. Additionally, the Company is providing the facility of voting through
E-Voting system during the AGM. Detailed procedure is provided in the Notice of AGM.

Notice is further given that, pursuant to the provisions of Section 91 of the Companies Act, 2013, the
Register of Members and Share Transfer books of the Company will remainclosed from Thursday, 17" of
August 2023 to Wednesday, 23 of August 2023 (both days inclusive)for the purpose of Annual General

In compliance with Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015 and Section 108 of the Companies Act, 2013, read with Rule 20 of the Companies (Management
and Administration) Rules, 2014, the Company is providing its members, facilities for remote e-voting.
Members holding shares either in physical form or dematerialised form, as on the cut-off date of 23
June 2023 (being the record date of post Capital Reduction), may cast their vote electronically on the
businesses set forth in the Notice of 33 AGM through the electronic voting system, from a place other than
the place of venue of the AGM (remote e-voting).

All the members are informed that:
I. The businesses as set forth in the Notice of 33 AGM may be transacted through e-voting
Il. The remote e-voting shall commence on 20" August, 2023 (9.00 a.m.)

lll. The remote e-voting shall end on 22" August, 2023 (5.00 p.m.).

IV. The cut-off date for determining the eligibility for e-voting is Wednesday, 23 June 2023. Any person,
who acquires shares of the company and becomes member of the company after the dispatch of Notice
and holding shares as of the cut-off date i.e., Wednesday, 23 June 2023 may obtain login ID and password
by sending an email to dhanswarya@cameoindia.com. However, if a person is already registered with for
remote e-voting, then existing user ID and password can be used for casting vote.

V. Members holding shares in physical form who have not registered their mail addresses with the
Company/Depositories may obtain the Annual Report and log in and password for E-voting providing the

i) For Physical Shareholders-Please provide necessary details like Folio No., Name of the shareholder,
scanned copy of the share certificate (front and back), PAN (self-attested scanned copy of PAN card),
AADHAR (self-attested scanned copy of AADHAR card) by email to Company at sripathi@paceautomation.
comor to Registrar & Share Transfer Agent at dhanswarya@cameoindia.com

ii) For Demat Shareholders-Please provide Demat account details (CDSL-16-digit beneficiary 1D or
NSDL-16-digit DPID +CLID), Name, Client master or copy of consolidated Account statement, PAN (Self
attested scanned copy of PAN card), AADHAR (self attested scanned copy of AADHAR card) by email to
Company at sripathi@paceautomation.comor with your respective Depository Participant (DP)

However, if a person is already registered for e-voting then existing user ID and password can be used

If you have any queries or issues regarding attending AGM & e-Voting from the CDSL e-Voting System,
you can write an email to helpdesk.evoting@cdslindia.com.

VI. Members eligible to vote may note that:
a) The remote e-voting module shall be disabled after 5.00 p.m.on Tuesday, 22 August, 2023 and once
the vote on a resolution is cast by the member, the member shall not be allowed to change it subsequently;
b) The members who have cast their votes by remote e-voting prior to the AGM may also attend the
AGM but shall not be entitled to cast their voted again; and

c) A person whose name is recorded in the register of members or in the register of beneficial owners
maintained by the depositories as on the cut-off date only shall be entitled to avail the facility of remote

d) If a member cast votes by both modes, then voting done through e-voting shall prevail and e-voting
during the AGM shall be treated as invalid.

VII. The company has appointed Ms. Lakshmmi Subramanian, Senior Partner, M/s Lakshmmi
Subramanian & Associates, Practising Company Secretaries, having office at “Murugesa Naicker
Complex, No.81, Greams Road, Chennai-600006 as the scrutinizer to scrutinise the e-voting process and
poll at AGM in a fair and transparent manner.

results of e-voting will
www.paceautomation.com and also to stock exchanges at www.msei.in.

be announced by

the Company on

its website

By Order of the Board

For Pace Automation Limited
Sd/-

S.G.Chandru

Managing Director
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IN THE COUT OF XXVI ASSISTANT CITY CIVIL COURT
AT CHENNAI
E.A. NO. 4 OF 2023
IN

E.P. No. 3893 OF 2019

In
Arbitration case No. JJ-Bajaj-Arb-133
M/s Bajaj Finanace Ltd
Through Power Of Attorney Holder
Akurdi, Pune-. 411014
That BFL has assigned the credit facility
Granted to
M/s.Kotak Mahindra Bank Limited
-Vs-
.. Respondent/ Judgment Debtor

.. Petitioner/ Decree Holder
Roman Health Care & Others

To,
1. ROMAN HEALTH CARE,
No.23, Bazzar Street, Virugambakkam,
Chennai - 600 092.
2. DAVID EBEEZAR,
No6, 1st Cross Street, Lanbert Nagar,
Virugambakkam, Chennai — 600 092.
NOTICE
Kindly take Notice in the above said case which was filed for recovery
of money, the Execution Petition claim amount of Rs.13,81,670.57/-,
the Hon'ble Court was pleased to order ‘NOTICE’ to you returnable
by 30.08.2023 at 10:30 a.m. for your appearance in person or
through your Counsel failing which the matter will be heard in your
absence as set ex parte and may be passed orders on merits.
M. AJMAL AZZATH
Counsel for Decree Holder
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In the court of Vth Additional
Family Judge At chennai
1A No:01 /2022
HMOP No. 2111/2020

VIJIPRIYA
W/o Balaji
76, Azeez Nagar 4th Street,
3rd Cross Street,
Aruppukkottai town
Virudhunagar District - 626 101

... Petitioner/Respondent

vs

BALAJI
S/o Thiagarajan
12, Keerthiga Flats,
4-B/3, Janakiammal street
Rangarajapuram, Kodambakkam
Chennai - 600 024

.. Respondent/Petitioner

NOTICE

Take notice that the above
petition was filed by the petitioner
against the respondent i.e.,
Balaji s/o Thiagarajan and the
same was came up for hearing
on 12.07.2023 before before the
Vth Additional family judge at
Chennai and the Hon'ble Court
was pleased to order substitute
service through paper publication

to the respondent i.e., Balaji
S/o.Thiagarajan returnable
by 14.08.2023. Please take

notice that the above petition
is posted on 14.08.2023 for
your (Respondent) appearance
at 10.30AM, either in person
through your counsel, failing
which the matter will be, decided
on your absence.
Vijipriya
Party in Person
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I.A.No.1/ 2023
in
.A.No.1/2019

in
0.S.No.1437 /2003
ON THE FILE OF
XVI ADDI. JUDGE CITY CIVIL
COURT CHENNAI
Santhanakrishnan & others
.. Petnrs/Plaintiff/Deft. 1,6 & 7
Vs.
J. Chandrasekar
-- Respdts/Defendents
To
Thiru.P.Chandresh
s/o late J.Premchandran
No.11/36, Jayalakshmipuram
1st Street, Nungambakkam,
Chennai-600 034.

Take notice that the Petnrs/
Plaintiff/Deft. 1, 6 & 7 above
named have filed the above
.LA.No.1 of 2023 to implead you
as proposed Respondents 5
& 6 as legal heirs of deceased
J.Premchandran. In the said I.A.,
the Learned XVI Addi. Judge City
Civil Court Chennai has ordered
notice to you returnable by 23-8-
2023 . You are hereby requested
to appear on 23-8-2023 at 10.30
a.m. before the said court failing
which the I.A. will be heard and
decided exparte.

Counsel for Petnrs/
Plaintiff/Deft. 1,6 & 7
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Before the Motor Accident
Claims Tribunal at Chennai
M.P. No. 1 of 2023

in
M.C.O.P.NO. 7332 of 2016
K. Ashok
...Petitioner / Petitioner
Versus
1. M. Selvam (Since Died)
2.Reliance General Ins. Co. Ltd.,
.. Respondents /
Respondents
3. Mallika (Mother of M.Selvam)
.. Proposed 3rd Respondent /
3rd Respondent

To,
Mallika (Mother of M. Selvam)
No. 11/4, Rajagopal Street,
Maduranthakam Taluk,
Kanchipuram Dist.,
Tamil Nadu - 603 306.
...Proposed 3rd Respondent/
3rd Respondent
Please take notice that the
above case has been posted to
12.09.2023 for your appearance,
appear in person or through your
pleader, failing which the matter
will be decided in your absence.
M.PACHAIYAPPAN
Counsel for Petitioner

ENROLLMENT NOTICE

After ten days of the publication
of this notice and within THREE Months
thereafter |, R.MANGAYARKARASI, D/o
V.C.Rameswaramurugan, Aged 23 Years
residing at No. B-2, Tower Block, Taylor's
Road, Kilpauk, Chennai-10, Intend having my
enrollment as an advocate moved before the
Bar Council of Tamil Nadu, Bar Council

Buildings, High Court Campus, Chennal-104.
Those who have any valid Objections
may Notify the Same to the Bar Council
within 10 days.
R.MANGAYARKARASI
BEFORE THE HON'BLE
IX ASST CITY CIVIL COURT

AT CHENNAI
E.A No.02 OF 2022
IN

E.P.No. 1845 OF 2008

IN
ARC No.99 OF 2007
Margadarsi Chits Private Limited
Rep by its Foreman
.. Petitioner/Decree Holder

- Vs -
K.Sukumaran & Others
...Respondent/
Judgement Debtors
To,
K.Sukumaran - JD1
S/o Rama Krishna Pillai
New No.26, Old No.142/2,
Madhavaram High Road,
Perambur, Chennai- 600 011.
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BEFORE THE HON'BLE PRINICIPAL SUB COURT AT PONNERI
Execution Petition No. 21 of 2023
IN

Arbitraation Proceeding .NO.JJ-Bajaj Arb-1418
M/s Bajaj Finanace Ltd
Through Power Of Attorney Holder
Akurdi, Pune-. 411014
That BFL has assigned the credit facility
Granted to
M/s.Kotak Mahindra Bank Limited

Versus

...Decree Holder/Claimant
MK C S and another

To,
M K SRINIVASAN
No-156 Muthamil Street,
Kalaignar Nagar, T.V Puram Ponneri
Ponneri Thiruvallur (D)-601204.
..... Judgement Debtors/Respondent
NOTICE
Kindly take Notice in the above said case which was filed for recovery
of money, the Execution Petition claim amount of Rs.9,74,023.26/-,
the Hon’ble Court was pleased to order ‘NOTICE’ to you returnable
by 28.08.2023 at 10:30 a.m. for your appearance in person or
through your Counsel failing which the matter will be heard in your
absence as set ex parte and may be passed orders on merits.
K. KALPANA
Counsel for Decree Holder

MUNOTH FINANCIAL SERVICES LIMITED

Regd. Office : Suite No. 46847 “MUNOTH CENTRE”,
343, Triplicane High Road, 3rd Floor, Chennai 600 005.
CIN : L65991TN1990PLC019836

NOTICE

NOTICE is hereby given pursuant to Regulation 29(1) read with
Regulation 47 of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, that a meeting of the Board of
Directors of the Company will be held on Monday, the 14th August,
2023, inter alia to consider and approve unaudited financial results
forthe First Quarter and three months ended June 30, 2023.

The information contained in this notice is also available on the
Company’s website www.munothfinancial.com and also on the
website of the Stock Exchange viz BSE Limited at www.bseindia.com

For Munoth Financial Services Limited
Jaswant Munoth

Managing Director
(DIN : 00769545)

: Chennai
: 01.08.2023

Place
Date

BEFORE THE LEARNED
XITH ASSISNT CITY CIVIL
COURT, CHENNAI
0.S. NO. 928 OF 2023
M. Shakuntalai,
D/o.Munusamy,
residing at No.2, 2nd street,
Rajiv Gandhi Nagar,
Ambattur, CRP camp,
Chennai-600065.
Vs.
J.Joel Livingston,
S/o. Joshua Thangamani,
residing at No.30, Thendral
Nagar, Kodungaiyur,
Chennai- 600118

..Plaintiff

.. defendant

To
J. Joel Livingston,
S/o. Joshua Thangamani,
Residing at No.30, Thendral
Nagar, (2nd Street) Kodungaiyur,
Chennai- 600118.
The plaintiff filed the above suit
for recovery of money against
you. The above said suit came
up for hearing before the
Learned Xlth Assistant City Civil
Court, Chennai. The above said
learned Judge ordered summons
to you through Paper Publication
on 28-07-2023 returnable by
24-8-2023.
Please be present in the
above said court at 10.30. A.M.
otherwise the matter will be heard
and decide in your absence.
S. SELVARAJ
COUNSEL FOR PLAINTIFF
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IN THE TAMIL NADU STATE
CONSUMER DISPUTES
REDRESSAL COMMISSION,
CHENNAI
E.A.No. 4 of 2023

in
C.C. No. 161 of 2014
1. K. Balakrishnan
2. Mrs. Rekha Balakrishnan
.. Decree-Holders/
Complainants
-Vs-
1. Mr.J.Ravi,
2. M/s.Jeyaram Civicon Pvt. Ltd.,
represented by its
Managing Director Mr.J.Ravi,
.. Judgment-Debtors/
Opposite parties
To,
1. Mr.J.Ravi,
S/o.Mr.P.Jayaram
Old No.1/3, New No.73/3,
‘M’ Block 3rd Avenue
Anna Nagar, Chennai - 600 102
2. M/s.Jeyaram Civicon Pvt. Ltd.,
represented by its
Managing Director Mr.J.Ravi,
Old No.1/3, New No.73/3,
'M' Block 3rd Avenue
Anna Nagar, Chennai - 600 102
Judgment-Debtors/
Opposite parties
In the above EA, filed by the
Decree-Holders/ Complainants,
the Hon'ble State Consumer
disputes redressal Commission
was pleased to order notice to
you, returnable by 21.08.2023.
Please take notice and appear
before the State Consumer
disputes redressal commission
Chennai at 10.00 a.m. on
21.08.2023, failing which, the
matter will be heard and disposed
of in your absence.
M/S.SAMPATHKUMAR &
ASSOCIATES
Counsel for Decree-Holder/
Complainant

N THE COURT OF THE
HON’BLE ADDITIONAL
DISTRICT JUDGE,
VILLUPURAM
E. P. No. 3 of 2018

In

A. C.P. No. 2 of 2008
M/s. National Agricultural
Co-operative Marketing
Federation of India Ltd.,
Represented by its
Branch Manager
Mr. G. Somasundaram,
Branch office at 2nd Floor,
Old NO. 963, New No. 108,
Poonamallee High Road,

Chennai — 600 084
...Decree- Holder/ Claimant
-Vs-

1. . M/s. Raja Edibles Pvt. Ltd.,
Rep. by its Managing Director,
Mr. R. Vasudevan,

New No.1/94, Old No. 101,
Perumal Koil Street,
Poyyappakkam Village,
Viluppuram — 605 103.
Also At

M/s. Raja Edibles Pvt. Ltd.,
Rep. by its Managing Director,
Mr. R. Vasudevan,

GN Centre,

No.21, 2nd Main Road,
CIT Colony, Mylapore,
Chennai — 600 004.

.Mr. R. Vasudevan,
Managing Director
M/s. Raja Edibles Pvt. Ltd.,
GN Centre,

No.21, 2nd Main Road,
CIT Colony, Mylapore,
Chennai — 600 004.

.Raja (alias) Natarajan. R,
Director,

M/s. Raja Edibles Pvt. Ltd.,

64, Main Road,

Keel Arungunam Post,

Panruti Taluk — 607 105

. Mr. J. Jaishankar,

Director,
M/s. Raja Edibles Pvt. Ltd.,
36, Krishnappan Street,
East Pondy Road,
Viluppuram — 605 602
...... Judgment-debtors/
Respondents
Notice to 2nd Judgement-
Debtor/2nd Respondent
Please take notice that the
above said Execution Petition has
been filed to execute the arbitral
award passed against the above
named Judgment- Debtors.

The case came up for hearing

on 20.06.2023 and the Hon’ble

Court has ordered sale notice to

the 2nd Judgment- Debtor/ 2nd

Respondent and posted the case

on 08.08.2023 for the appearance

of the 2nd Judgment- Debtor/2nd

Respondent. ~ Therefore  the

2nd Judgement-Debtor/2nd

Respondent is hereby called

upon to appear in the above said

Court on 08.08.2023 at 10.30 a.m

either in person or through his

pleader and state his objections

if any, failing which the matter will
be decided in your absence.

S.Freeda Gnanamani

Advocate,

Villupuram
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IN THE COURT OF THE DISTRICT
JUDGE-II, AT KANCHIPURAM
0.S.No. 186 / 2022
1) Shanthi
2) Nalini ...Pliaintiffs
Vs
1) R.Yuvaraj
2) R.Loganathan
3) Sahana
4) Anand
5) C. Tamilselvan
6) Sriram Transport Finance
Company Ltd.,
...Defendants
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